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connection with similar religious festivals;
and

(d) if so, ihe steps so fai taken in that 
dilection?

THE MINISTER OF STATE IN THE 
M1MS1RY OF lOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
S I N G H )  : (a) and (b) The Exposition
Of the body of  St. Fiancis Xaviei is an
ou. avion which interests millions ol
Catholic* all over Un Woild. C»oum 
ment of India Tourist Offices ovei seas 
j><m‘ publicity to this c\ent to att u  foreign 
toutists lr-Yia.

An additional pas engci lounge was
c o isu u c ie d  a t Dabolim  a iip o it and the 
Indian  A ithn  s opciated  special flights to 
I andle the tonus: tush on tins occasion.

(c) and (d) CoMinm< nt of India 
Imi.i'-r ORiu's oNeiv.as have full infonru- 
tio.v ou Indian l<stt\,iK that auiaet foieign 
Lut’Kis and these lcsmals au  given i \  
tuisni. pubhu tv  abioad

Soviet Foreign Tiade Bank in India 

*771 S H R I  I), p. |  M)K J A ,

SHRI NAWAI KiSHORE 
SHARMA:

Will tin M i n i s t e r  of FINANCE be 
phas'd  to state:

(a) w h u h t i  the  Soviet Foieign ' I ra d e  
Bank is likeh to bu allowed to open 
a bianch in India; and

(b) if vo, the paiticulais theteof?

THE DKPl’TV M IM ^IER IN THE 
MINISTRY OF FINANCE (SHR1MATI 
SUSIIILA ROHATGlt: (a) aud <b):
l o  an enquiry about the possibility of es
tablishing a tepresenutive office m India, 
the Rank of Foieign Trade of the 
USSR has been inloimed of oui agi ce
ment, in ynmciple. to tkc yiopusal. Thexe 
1̂ also the undemanding that rSSR will 
also pam it the State Bank of India to 
open a repicscntati w office in USSR. 
Formal communication from the Bank 
of Foreign Trade of the USSR, supported 
hy the Central Bank of USSR, is still 
availed by th e . Reserve Battft of India

The proposed representative office will 
not undeitake banking transactions but 
would be concerned broadly with the 
stud> of the possibilities of widening and 
impioving economic relations between the 
USSR and India and be of assistance to 
those .Soviet Organisations who enter into 
foitiac.s with Indian exporter* and 
impetus.

Charges of Smuggling Against Diiectot«/ 
Shateholders of M/». Tata Mill* Ltd.

*775 SHRI SAI PAL KAPUR : Will
nt Mini til ot ILNANCE o. pleased

to statt ■

(a) the names of th„ shai e holders/dir ei - 
tois oi la ta  Mills l i m i t e d  attested so
far on smuggling chaiges,

fh) w i u i h u  a»\ soils,  o f  r a i d s  w e r e
c o n d u c t e d  a t  t h » u  p r e m i s e s ;  a n d

(ft the nanus of a?itchs movered 
fiom ihun in the laids indicating the
pi (.sent position of the articles so reco-
\ered5

'1 HI MI MM ER OF STATE IN THE
\ I I \ I S I R \  Ol HNANCF. (SH£I
t’RANXB kU M A R MlKHERfEE) : (a)
•ii<I (f>s I roni the mfonnation avail- 

,thh with the m.ijoi Custom Houses, It 
is n ĉt i lamed that noiu of the directors of 
lata Mills Liuntid, Bombav, have been 

.oievud on chains ol smuggling, nor
haw any iaids been conducted on their 
pietnises

1 iie total numbei of shareholders in thi? 
Company as on IS 4-72 was mote than 
I 5,700. These shaieholders are spread 
all o\ct tlK countn. The information 
"tg.uding the shareholders arrested so fat 
nn chaigc.s oi smuggling will therefore, have 
to be collated Irom the field k>imotions 
all o\ei t'u munttv. Collection of the 
desired infos mation theiefore, will involve 
comideiabU time and labour which may 
not be commensurate with the results that 
uuv be v  Uu'.ed. However, if the Honou
rable Mcinhv'i desires to ha\e information 
about any particular shareholder(s), the 
same can be collected and laid on the 
tabic of the House.

*
(c): Docs not arise in view of {a) & 

(b) above.




